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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL //_;i;?“

-

/

"PRINCI PAL BENCH, NEW DELHI,
00,40 Noo 71 1/1 994,

_,//

New Delhi, dated this the 24th of August, 1994,

SHRE J.Po SHARMA, MEMBER (J)

SHRI P.T. THIRUVENGADAM, MEMBER (A)

Dr, Mahabal Ram, ..

5/o Shri Dukhloo Ram,

Aged about 53 years,

R?U 31=8; D.D,LA, Flats (NOI oGo)p

Rajouri Garden, o
New Delhi. EXL Applicast.,

By Advocate: Shri B.8. Raval,

1)

2)

3)

Versus

Union of India through

The Secretary,

Dgpartment of Agriculturs
Research and Education; and

The Director General,

Indian Council of Agricultural Research,
Krishi Bhavan,

New Delhi,

Dr. AoL. Choudhary,

Chairman,

Agriculture Scientists Recruitment Board,
Pusap ;

New Dalhi=110012,

The Directar, '
Indian Agricultural Research Instituts (IARI)

Pusa,

New Delhi=110012, P Respenéeﬂt@;‘-

8y Advocate: Shri A.K. Sikri,

0 RD ER (Oral)

MR, JoPo SHARMA, MEMBER (3)

The grievance of the applicant is that ASR8 published

an advertisement No.1 for selection for the post of Deputyf‘ 

Director General (Crop Science). Interview for tho said

post was held according to statutory recruitment rules on

16th March 1994,
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20 The applicant filed this application in Apsil 1993
making certain averments and stating number of grouads thet
the selection by the Board on 16,3,1994 stands vitlated,

In view of thess grounds taken by'@}m after quashing that -

selection, fresh selection be held under the aegioc of UFSC.

Notice was issued tothe respondents, They contested this .

application by filing the reply. In the reply the parouiss

contention made by t he applicant has been denied, Prelimim!'

nary objection that the applicant has not exhausted the

dopartmental remedy of making representation. When tho
t

application was filed, by the order dated 8.4,19%4, an

interim order uwas passed, that if the result has bsen

declared, that will be subject tothe fimal order that wmay

bo passed on the prayer for interim relief after hoarinmg

the parties,

3o The case, on various sitting of this 8Bench, wvas

listed f or hearing for admission and interim reliesf, Since

there was consensus betueen the parties counsel and that
the interim relief will also involve consideration of |
certain points on merits, it uas decided to disposc of the
whole applications at the admission stage itself, This |

application has, therefore, come up for hearing finally.

' e have heard the learned counsel for the applicany =

for an hour and the learned counsel for the resgcndents;tm;
a certain extent., At the conclusion, during the course of
arguments, the learmed comnsel for t he applicant put forth
cortain queries regarding the femo given by the gpplicant

before the Selection Board on 16th March 1994 stating that

he may not be interviewed in the same andsimilar momner ad

other candidatss called for the post. It appearo that the

Memo of 16th March 1994 vas not disposed of by the Selécticn

00003‘ .
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gBoard then and there., However, the learned counselﬂ?nm

the respondent rightly pointed out t hat he cannot bo syre.
at this stage what transpired before the Selection Board | |
while considering tho said Memo dated 16,3,1994, Ths r@sﬁ&&% R
of the interview was declared and one person DOr, Siddigua :

hao been appointed on the post.

5o The applicant has also moved a f.A. regarding hio
not being called for intervieu for the post of Joint Dizs@taegf
in pursuance of the advertisement N0.5/93, In fact this ﬁﬁsﬁv}
of Joint Director is not‘subject in the original applicatﬁéﬂf';
N0.711/94, which was only confined to the selectiocn for the R |
post of DOG (Crop). ' h

6o We are not touching the merits of rival comﬁentiémﬁ‘ -
in this case. But we dispose of this application No°7@%/$&:'
as well as MA No°2160/94 on the express consent givem by iho
councels of the parties at the Bar, Both the cauméel roa@héﬁ
‘consensus and in view of the fact thét there are concessiéns.
on each side, we accept the same in the form of direction -
in the original application. The consents given by the
learnaed counsels of both the parties shall bind tho parties’
also. It shall not be apen to the party to disoun the o

b y
statement givanyiheir counssl,

7. Another MA No.1853/94 has been filed, This MA elsc
by virtue of the order,‘ue are passing, has becomo 1nfra¢tu@a$é
MA Noo1741/94 also refers to the eame relief, which haue:  L
already appeared in 0A No,711/94, This MA is also redundant.

and stands dispased of in the following order,

Bo MA Noo,2180/94, though concerns the post of Joint - .
Dipector (Research), which has bsenfiled by Dr. Funjabl
Singh. The learned cognsel for t he applicant Shri B.8. Raval

with the active instructions from the applicant himself,:

osoad’
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nefore the Bench, stated that he 1s not pressing his claim Py

for this post and is not challenging the appointment to tho

post of Dr. Funjabi Singh.

9% The original applicstion and MA 2180/94 are, theres

fore, dlsposed of in the following direction:

1) The Board of Intervieu of ASRB presided by Oro
A.L. Choudhary, .at the convenience of merbers of
the Selection Board, shall call the applicant
Or. Mahabal Ram for interview for the post cf LOG _”‘
(Crop Science) on any working day as expeditiously
as possible within 3 months. The result of the
said post has alreédy been declared and cne Ur.
Siddique has been appointed to the post. By the
interim order dated 8,4,1994, it was directed that
any appointment made would be subject to the outc¢ﬁé.‘
of the OA, Since the applicant has to be iﬁtervﬁéyedg
the appointiment of Or. Siddique shall be govemsed
finally by the result in the applicant?’s cass by
the Board. In case ths applicant is graded highser |
than Dre. Siddique, then he shall be consicered fﬁ? h
appointment in preference to Dr. Siddigue., Or. .
s5iddique in the meangime shall continue in the
post on the same terms and conditions, till the
result is declered and his continuance shall be
subject to final selection by the Board as said

aboveo

2) Though the issue of Joint Director is not in
original application, but, since both the partics -
have consented that the applicant shall also be |
called for t he iﬁtervieu for the post of Joimt

Director {Extension) for uhich as stated by the

oooo‘ois-':'v




e et e b AN

S e

b it

s T g T

\

applicant before us that no selection has yet bsen

‘made,and only in the event if no selection for the

post has been made and no perscn has besn civen
appointment in terms of that selection, rQSpond@nﬁ§
Jill also call the applicant alonguith the other
eligible persons to consider for selection according
to recruitment rules. The direction with regard
to appointment of Joint Digector (Extensicn) has
been given only on the statement of the counssl

for the applicant that in this selection no persan.

vas found suitable and no appointment was nads.

The application is, therefore, disposed of

accordingly., No order as to costo

v

b- a.‘3L4r— | (sﬁvvv " -
(P.To, THIRUVENGADARM) (3.P. HARAR)
MEMBER (A) - (memger (3)




